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Petition(s) for Special Leave to Appeal (Civil) No(s).32095/2011

MUNESHWAR AND ORS Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(Wth prayer for interimrelief and office report )

W TH SLP(C) NO 32093 of 2011
(Wth prayer for interimrelief and office report)

Date: 21/01/2013 This Petition was called on for hearing today.

For Petitioner(s)
M. N raj Qupta, Adv.
M. MR Shanshad, Adv.

For Respondent (s)
MS Vidhi International, Adv.
Ms Shalini Kumar, Adv.
M. MR Shanshad , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

SLP(C) NO 32093/2011

File not received.
SLP(C) NO 32095/2011

Six weeks’ time is granted to respondent Nos. 1 to 4 for filing
counter affidavit.

The | d. appearing Counsel has wundertaken to file vakalatnama as
wel |l as counter affidavit on behalf of respondent Nos. 5 to 8.

Li st again on 1.3.2013.
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